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The applicants/were employees of the Ordnance

Factory, Dehradun ( Manufacturing of the Optical Instrum%ﬂfﬁx}

have approached this Tribunal after approaching the
departmental authority, with prayers that the respondents{{;ﬁﬁ{
i

be directed to upgrade the applicantst* trade in the -
scale of Rs, 260~-400 w.e.f, 15,10,1984 and further directeé%gi
to treat that trade as skilled trade and their grade e\
ce also upgraded; and be directed to pay the difference

of their amoluments w.e,f, 15,10.1984, or as lbeing paid to
the other upgraded trades;

2, The factory is manufacturing and supplying
Optical Instruments to all the three wings of the Defence °.

and the workers engaged for manufacturing Opticals and other :
Uptical components have been mamed and designated as .hf ﬂ

™ 1
'Opticel Workers!, The applicantd4t grievance is that : §?

discrimination has been done in their case and similarly

l

placed other employeess have been'placed on fhe higher
| !
L

grade,
|

3. According to the respandents these gr;ﬂes are

baaed on the recmuunendat:l,en gﬂﬁ,m :bh,g Third Pay a:hmir*'

e - i-

ﬁ.’; PN,

. .
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official side members having techniewl, ﬁﬂu“h{wf
the jobs of the trades, as well as napresjiﬁfflﬁi”li,*

| . PN
Unions of Ordnance Factory employees, This cnmmﬁiﬁéﬁ 2R b
studied the jokk @@ of various trades and awardéd a

point score to each, and on'these point scores, the

‘Government of India classifiEG all the jobs in I.E;

in five grades, which included Highly Skilled Grade-I,
Highly Skilled Grade-II, SkiIIEd,hSemi Skilled, Uh—Skilledﬁf.'
Subsequently, certain anomalies were pointed out by ;
the employees representatives and that is why, the - ﬂF; 
matter was referred to Anomalies Gomﬁittee to re—evalﬁiﬁbf
certain trades which were common to various Birectoraies#f?
The Anomalies Committee after re-evaluating these trades ‘
awarded fresh point scores and based on the same score
trades were upgraded vide'Ministry of Defence letter -
dated 15,10,1984. The job of Optical Worker was not
considered by the Anomalies committee since it did not
qualify for re-evaluation, The point score awarded for
the job of optical worker Semi Skilled was 241, whereas
the point score awarded for the jobs of Machinist

(Seni skilled ) was 279, Miller (Seni-Skilled)287, and for
Turner {( Semi Skilled) 284, The point score for Grinder
(Semi Skilled ) was 266 "

r

4. Accordingly, it is clear that fxﬂithe pay cammissionzéfé
has considered the matter and thereafter*the mattﬁr h._;
was again® considered by the E;;pert &],aasiﬂﬁaﬁi,@@ HJ.;., 1 3 -.:.'."
Commlttee then the matter was refhr:aﬂﬂfh;aﬁghﬁ ﬁﬁr ?'~ |
Cnmmlttaa and the Anamalies Qﬂmaﬁ:tee 2:0—% r" ;‘ |
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and the Government if fquaﬂ that nwﬁhin ;wnaﬁgmﬁgyﬂﬁi;f“
been done with the applicant in the IEpﬁ£$wgiVén 2k
the Anomalies Committee, that is why , *hh.e.- hi.ghgmgy

pay was not givel. We do not find any ga&d graunﬂ‘tﬂ

h“-'

interfere in the case but we ab&erve§ that the cagd ﬁ;“h””
‘of the applicant can be considered by the next pay 34
commission whenever it meets,But for the above 9555§§3ﬁ:

the application is otherwise dismisbedﬂ Na-mﬁdar

as to Costs. . : [Agff’#;f

Member (A - Vice=Chairman
Dated: 11,2,1992 |
' (neu.)




